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GOVERNMENT REsoLUTION RE; REVISED 
RECOMMENDATIONS MADE By CENTRAL 
WACE BoARD FOR IRON ORE MININC 
INDUSTRY 

The Depaty MInIster In the Mlals-
try of Labour and Employment (Shri 
R. It. Malsvlya): I beg to lay on the 
Table a COPy of Government Resolu-
tion No. WB-2(6)/64(1) dated the 3rd 
September, 1964, regarding revised 
recommendations for interim wage 
Increase made by the Central Waite 
Board for the Iron Ore Mining Indus-
try. [Placed in Library. See No. LT-
3023164], 

lUI hn. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

FORTY -SIXTH REPORT 

Shrl Krtsbnamoorthy Rao (Shimo-
Ita): I ber to present the Forty-Sixth 
report Of the Committee on Private 
Members' Bills and Resolutions. 

IUS! bra, 

BUSINESS ADVISORY COMMI'M'EE 

TWENTY-NINTH REPORT 

The MlDlater '" (lommunlcatloas aDd 
Parllsmentary AtIaIn (Sllrl Satya 
N .... yaD Slaha): I beg to move: 

"That this House 81/l'ees with the 
Twenty-ninth Report of the Busi-
ness Advisory Committee pre-
sented to the HOWle on the 8th 
September, 1964." 

Mr. Speaker: Motion moved: 

"That this House agrees with 
the Twenty-ninth Report of the 
Business Advisory Committee pre-
sented to the House on the 8th 
Septemher, 1964." 

Sbrl Hart VllIIanu Kamath (H08han-
,abad): On a point of clarification, 
Sir. This is a very brief report, the 
briefest on record. There is only one 
item. The committee have recom-
mended 20 hours for the discussion of 
the no-confidence motion. Yesterday 
yOU were pleased to allocate 2~ hours 
for the discussion on the Murud inci-
dent sought to be raised by my col-
league, Shri Nath Pai by way of an 
adjournment motion. We are grate-
ful to you for the allocation of 2i 
hours. My only request today is that 
these 21 hour!! will be exclusive of the 
20 hours; that means 22i hours for the 
entire thing. I also request that the 
21 hour discussion may not come at 
the fag end of the entire debate but 
somewhere in between. 

'-'0 ~ "")~ ")f~ (trilfl-
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Mr. Speaker: I have earlier aloo 
brought it to the noti"e of hon. Mem-
bers. The opposition parties are re-
presented on the Business Advisory 
Commi Itee and their repreoentatives 
are there. The leader of the SSP 
was also present. When he bas 
agreed, to ralBe that question again in 
the House, takes away the utility of 
this committee. Tho 21 hours are in-
cluded in the 20 hours. It is to be 
taken out of the time allotted for the 
no-confidence motion. Out of that 
time, 2i hours would be for the dis-
cu .. ion of that particular subject. 



657 Motion re: BHADRA 18, 1886 (SAKA) Food S.tu .. Mn in 
the Country 

Shrl Barl Visbeu KamaU>: I leave 
it to your wisdom, Sir. But what 
about the second part of my request 
that it may not come at the fag end? 

Mr. Speaker: I will consider that. 

The question is: 

"That this House airees with 
the Twenty-ninth Report of the 
Business Advisory Committee 
presen ted to the House on the 
8th September, 1964.". 

The motion WItS adopted. 

MOTION RE. FOOD SITUATION IN 
THE COUNTRY-cOlltd. 

Mr. Speaker: The House will HOW 
take up further consideration of the 
following motiou moved py Shri C. 
Subramaniam on the 7th September, 
1964, namely:-

''That the Pood situation in the 
country be taken into considera-
tion". 

Shrl S. M. Banerjee (Kanpur): Sir, 
before you proceed with the dlscus-
lion, I want to raise a point of order. 

Mr. Speaker: On what? 

Shrl S. M. BaBerJ.: About the 
discussion on the food situation. 

Mr. Speaker: fern not able to un-
derstand. 

Shrl S. M. Banerjee: My point of 
order is about the procedure of the 
discusaion. Certain motions ha ve 
been moved which should not have 
been moved. 

Mr. Speaker: What is the objec-
tion? 

Shri S. M. BaDerJee: My objection 
is this. Many subetitute motions to 

the original motion have been moved 
in this House. One of them is tabled 
by Shri G. S. Musaflr which says: 
"This House approves of the policy of 
the Government of India in dealing 
with the food situation". 

IIIr. S,.aker: It cannot be raised 
now. When I said that his substitute 
motion W88 taken as moved. the ob-
jection ought to have been raised. 

Shrl S. M. Banerjee: It was circu-
lated only yesterday afternoon. 

Mr. Speaker: I mentioned it here. 

SbrI S. III. Banerjee: 1 was here at 
that time, but it was circulated only 
yesterday. 

Mr. Speaker: I will h"ar him at 
the end. 

Sbrl S. M. Banerjee: My point is 
that this should not have been moved. 

Mr. S,.aker: I cannot take it out 
just now. If it cannot be moved, it 
can be considered at the time when 
I put it to vote. 

Shri BarI VlsImu Kamath (Hoshan-
gabad): Was it placed before you on 
Monday or later! -

Mr. Speaker: 
later. 

suppose it was 

Shri liar! Visbn &a_til: It was 
much later. Yesterday SUbstitute 
motions should not have been admit-
ted. 

Mr. Speaker: I allowed the subs-
titute motion tabled by Shrimati Renu 
Chakravartty. Dr. Lohia was not pre-
sent bvt IUboequently 1 allowed hi. 
aubstltute motion also. I all"""ed aa 
many .s came in. I have not refused 
any except one. 

Sbrl S 't. Bane 'ee: My submission 
is QIlly ttl "; 

Mr. Spe .... er: Your objection, If It 
holds good at this moment, can be 
raised even at that time when I put 
the motion to the Bouse. I will hear 
him then. 




